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tNTRODUcnON 

I the  Cbairman of tbe Committee Oft Papen laid on the Tabht of the , 
House, ham, been autborised by tbc Committee to praCDt tlUl Report on 

their bcbaIf, present tbiI thoir Fint Report. 

2. As a relult of examination of lOme papen laid duriJla the BleYeDtb. 
Twelfth and Tbirtccath Sesaioo' (Eiabth Lot Sabba), the Committee haft 
come to certain cooclusioo. in reprd to delay in layiD, ~  tbe Anaual Repom 

and Audited Acc:ountl of the til Public Service;ComlDitaioo for the JCU 

1936-17; (ii) Kidwai Memoriallnstilatc."of OocoiOU. Banplore (or the year 

1986-87; (iii) Himalaya. Mountaineeri., Inttitute, DarjeoJin, for the year 

)986-87 ; and tV) Padlll&ja Naidll Himalayan Zoolo,ioal Park, DarjeeHD' (or 
the yoar ~  and have made aortain rocomlllODdationl. ...... coacIlIIioDI 

of tho CommiUoc arc rofteot.ed in the Report. 

3. The Committee cODiidercci and adopted thil Report at their littlD, 

beld on tbe lit Marcb, 1990. 

4. A statelDCDt Ihowiol lumaaary of rOCOllllDODdatiODI/obiervationl 
made by the Committoc iI appeoded to tbe Report (AppeacU&). 

NIW DBuD; 

April. 1990 
CIttIltra, 1912 (SGko) 

SATYA PAL MAUlC 

~ 

CvlNllJl'ft OIl p .. ,. LtIItI .. tlw T .. : 

(y) 



CBAPTD I 

DELAY IN LAYING ANNUAL REPORT OF THE UNION 

PUBLIC SERVICE COMMISSION FOR THE YEAR 1986-87 

The Annual Report of the Union Public Service Commi .. ion for tbo yoar 
1916-87 ... laid on the Table of Lot Sabha on S September, 1988 alon,wltb 

a Memorandum explainin, realOns for non·acceptance of tho ad.ice of tho 
Union Public Se"icc Com million. Tbe Review about the rerformance of 

the CommilSion and tbe .tatement eaplaining tbe reasons for delay were not 
laid on tbe Table of the HOUle. In terms of the recommendation of the 
OoaUDittce on Paper laid on the Table contained in par.sraph 1.17 oflheir 

PirIt Report (Fiflh Lot Sabha) (reproduced below), these document. were 
nqllired to be laid on tbe Table of Lok Sabha by 30 September 1917 I .•• 
witbin am IDODlbI of tbe clOie of tbe accountin, year :-

''The Commitl" further recommend that anionomoul oraaniaaliona 
wbicb lay only their Annual Reportl, sbould not take unduly lon, time 

in layin, them after the cloae of tbe 8CCOuntin, yoar. In luch CUOI, tho 

adatiDiltrati.o Miniatriel .bould enlure tbat tbe Annual Roporta are 
innriably laid before Parliament wilhin lix montbs after tbe clOIC 01 

the 8C00Uatin. rear·" 

1.2 B&plainlDl tho reaaoDS for delay in layinJi the ....... 1 report of 

Union Public SerYice Commillion for the year 1986-117. tbe Minillry of 

PenoDDeI. Public Grlev.DCa and Pension. ([)erH. of PerlODnel aDd Trainin,' 
in a DOt stated : 

''The "yiD, of the Report of the UP5C. i. KO"t"med by Article 321(J) or 

the Coastitution which providc."S Ihal the Commillion IIhall prClCDt 

ann .... 1y to the President a Report a. 10 the work done by tbe 
ec-miMjon aDd the Pre.ideDt shall caUIe a copy thereof to.ether with 

:a MemonIndum expiaiDins as respects the caMI. if any. whne tbe advlco 
of tbe CommiuiOfl ~ not ncccrtcc1. the -81on (or .ucb non-aceepranee 

to be laid b<-fore each Houte of the ~  

Thil Deparfment is or tbe view th:tt the instruction' or the Commiflec 

referred to ia para I above 40 not apply to layin. o(lhe annual report or 

U'p.SC. ia wbich cue. alonswith the report of the CumlDiMion. an 
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explanatory memorandum has also to be laid by the Govornment. Article 
323(1) docs not lay down any time-limit for laying the report of UPSC: 

no instructions in the matter ~  a&lfe8r to have been isaued by the 

eommittce on Papers laid on the Table. The Government has, however. 

bcell\ makio, aU poulbJe etfonlJ to' lar dim-roplUt. .01' with-, the 
explanatary· memorandum, at ttl. _iM! ~  

1.3 ~  to tbe ~  for not ~  ~ and 

~ ~  of the CommissioQ duritiS, t"e ~  IIPciC¥. repou. tbe MiniMq 
alated as under :-

"The Annual Report of the UPSC contains complete details of' its 
activities for the whole year. Chapter I gives a summary highIiglitibg tbe 

main activities. The UPSC is a Constitutional body and functioDs 

independently of tbe executive and is. therefore, not under the control of 

the Department 9f Pel10DQel and TraiQing. The report Is laitt! on the 

Table of the Rouse of Parliament by the Department of Persona.-I MI' 
Training On hehalf of the President of India as required under ~  ~  

of the Constitution. As per Art. 323( I) af the Constitution the 

President while Illying tile Ann\1al Report before the Ilouses of Parliament 

should also lay a Memorandum explaining, as respects to cases, wbere the 
advice of the Commission was not accepted. It ml;lY, therefOre, be kindly 

seen that the question of laying on the wble or'the Houses a 'Review' 
doci not arise." . 

1.4 Asked about the position regardinllayiDI of the Annual Report for 
the year t981-111, the Ministry Itated ~

"The 31th Annual Report (t987-88) bas already been tcanslated into 
Hindi and both the English and Hindi version!! have been lent to the 

press for printing on 18.R.19R8 and 2.9.1988 respectiVely. The 
ComlTlission expect to receive the printed copies both in Hmdi and 

English in about three months lime. After the receipt of the printed 

copies of the Report and compilation of Memorandum. in consultation 
with the MinistriesfDepartments concerned. explaining tile reason 1 for 
disagreement in respect of such cases mentioned in the Report, tbe annual 
report would be laid before Parliament. tt 

I.S Tn another note, the Ministry have stated :-

"While the Commission are able to finalise the Rcpoct wi,Ulin about 

four months after the close of the accountin8 year, the translation or 
tbe Report in HiQd; u well as Enllilh takes about 4 to S. months. 



BiWaaTcllei ... made-by .the Cemmission to co-ordinate with the 

~ fer, e;wcditiDg its printing so as to minimise the 
time ill. makjog, theprinled copies available3to this Ministry. 

1.6. The matter Walt considered by tile. Committee at their sitting held 

on 29 May. 1989. 

1.7. 10 paragraph 1.17 of tbeir First Report (5tb LS). tbe Committee 08 

Papers laid 00 the Table bad reeommeaded inter-alia tbat autooomoas oraaai-

satioaI wIddt lay ooly their ODual reports io Parliament sbould not take ad.1f 
loog time ia laylae them after tbe close of tbe aecoUDtiDg year. Tbe Committee 

bad 8110 recommended that ia such cues tbe administrative Ministries should 

ensure tbat tbe AIm.aI Reports are invariably laid before Parliament withiD six 

moaths after the close of tbe aceountiag year. It is strange tbat tbe Depart-

ment of PerlODllel and Traioin, has taken tbe view tbat the above reeommea-
datioas of the Committee are not applicable to la,iDg of tbe annual reports of 

tbe UPSC as aaexplanatory memorandum is also required to be laid by tile 

Goveromeot aloogwith tbe Aooual Report. It bardly needs to be poioted oat 

tbat tbe autoDOmous orgaDisatioDS referred to io tbe Committee's recommenda-

tioos cover all autooomous bodies like UPSC and therefore annual reports of 

tbe Commissioo sbould be laid before ParliameDt within six mooths after tile 

close of tbe aecounting year. It is true that article 223(1) of tbe Constitution 

whieb provides for layiog tbe aanual reports of tbe ColDIDissioo before tile 

Houses of Parliameot does not lay dowo aoy time limit f.r layiDg tbe Report 

of tbe UPSC. As a matter of fact. tbe time limit witbio wbicb autonomous 
orgaDisations shOuld lay their uoaal reports before Parliament have not been 
speci8ed iD uy Rale or eoactmeDt bat through its recommendations made from 

time to time, tbe Committee 00 Papers Laid bave stipulated tbat aODual reports 
etc. of di8'ereat orgallisatiou shHld be laid iD Parliameot witbia a specified 

time. 

1.8. The Committee expect that bellCeforth the nett. of personnel and 
Traininc woald easare that tbe annual reports of the CollUllissioo are iDvariabl, 
laid iD ParliameDt witbio Six mootlls after tbe close of tbe aecoDDtiag year. 

1.9. It is dilllearteoillg to note tbat one of the reasoDS giveo for dela, iD 
layiDg of anaaaI reports of the Commissioa was that after fioaliBiDg tbe unual 

report it took the CommissiOD as muy a-4 to S mouths for getting tbe englisb 
veniOll of tbe report truslated iato Hindi. This is not a satisfactory situatloo. 

ne COIUIiUee see ao reuoo wily tile Report caMOt be translated COIICIUTeatly. 



'* 
The Committee desire that the Dep«. of Penouel aDd Trabdq ........ ill 
COIIsaltatioa with UPSC dra" up a time sebed.1e for fiaalisiag the reports of the 
Commilsioa aDd layiDg the same iD both Houses of ParUameat witllout 0, 
udue delay. It may he easared that iB future la,iIII of IIoeameIIt5lslD 110 cue 
delayed for wut of HlaIIl traaslatloa. 



CHAmil d 

DELA Y IN LAYING ANNUAL REPORT AND AUDlrED 
ACCOUNTS OF THE KIDW AI MEMORIAL INSTITUTE 
OF ONCOLOGY, BAN GALORE FOR THE YEAR 1986-87 

The Annual Report and Audited Accounts of tbe Kidwai Memorial 
Institute of Oncology, Bangalore for tbe year 198(;-87 Were laid on the Table 
of Lot Sabba on 22 AUlult. 1988. 

2.2 In terms of recommendation of the Committee on Papers laid OD tho 
Table made in paragraph 3.5 of their First Report (Fifth Lok Sabba). tbeac 
papers ougbt to have been laid witbin 9 montbs of tbe elo.e of tbe accountinl 
year i.e. by 31 December. 1987. Tbu,. tbe period of delay in tbis ColIC came 
to about 7i montbs. 

2.3 Iu the delay statement, the reasons for delay had been explained as 
under :-

"Tbe Annual Report and Audited statement of Accounts for the year 
1986-87 in respect of tbe Kidwai Memorial Institute of Oncology. 
Bang_lore. which has been recognised as one of the nine Regional Canoor 
Centres and which is being given grant-in-aid every year, is to be laid on 
the Table of tbe . Lot Sabha before the 311t December. 1987. We took 
up the matter with the Director of the Institute in AUlust, 1987. Thoulh 
this Ministry received copies of the English version of the Annual Report 
containing Audited Statement of Accounts for tbe year 1986-87 in March, 
1988, copies of Hindi version of the documents were received toward. 
end of April, 1988 only. They arc being laid on the Table of the 
Sabba now." 

2.4 The Ministry of Healtb and Family Welfare were requested on 
26 AUlust. 1988 to furnish iDformation OD certain points. The points on 

• 



which ioformation was sought and replies of the Ministry thereto received on 

~ ~

.. ~  Kl!PUES 
I. TIae dates wIIeII -

~  

'fbr tIppoilltlfle.' of 

Statutory Auditors; 

~ '1t&1GQ'MIy 'Alldito,l,..re 
i aPPoiblldbyJ(!&,ItG ; 

. (PI the Annual 'Accounts 
wore compiled and were 
ready: for bdng handed 
over to the Statutory 

. • AUditors for auditing; 

'In MCGrdallClC with tile llMlc:s:aod·llelu)a-
tiOBS of tbe Kid_i· WemeriaL IIlItiW&& of 
OncoIOIl!. JaaploJe,tbe ~ ~  

Inlltitute are to be Audited annually by 

fehal1ered Aclcoantaafli in 'acodI'danee with 

tbe,proviliens of the ~  

ActI, 'J949 ..appoioted· by tbcClnVGIUI18 
COIJDCiI. 'T-Jae Cftartcrod AClCGUIl"nta .. (or 

the year 1')86-87 were * :ii'Rhl/i, De1r-&: 
Unni. Danga)ore:. Since the Insritute is oot 

. fuUy dopendent OIl tIte Goycrnmen£ of India 

for financial support, this Ministry· baa."'o 
not approached the ComptroIler and 
Auditor Oc.ocral for appoia&Ment of 

StatutollY Auditors . 

According to the Institute, annual' accounts 
were ready' by the end or' May, ' T9g7 and 

tbe Chartered Accountants were requested 
to take up ttle audit work on 12.681 • 

.' ,'I .' ., ~  I .) 

(d) tb,e fccount. were handed r 
~  ; 'Tbe ClllarteredlAccdu.tabts commeoced thc 

(e) the auditinl of accounts 
~  aod,tbe time 
t&'keain'lt ; 

(C) queries, if any, raised ( 
by Statutory Audilors; I 

~ 
(&) queries of the Statutory I 
Auditors reaolved ; L 

(b) the Auditors furnished 
final Audit Report to 

the Inltitato ; 

~ audit work on 246.87 II1ld completed the 
I work 00261087. 
L 

The information required by tbe Cbartered 
Accouotaotl were furnished durins the 
course of audit, 

Tbe auditors furnished their report 00 
26.10.87. 

I 



(i, the Annual Report and 

AGdited AocOUflts to-

gether withtbe Audit 

Report were placed 

before the Annual 

General Meeting of the 

Governing Council of 

the Institute ; 

(j) Annual Report and 

audited accounts were 

~  up for tran$la-

tion and printing and 

time laken in it ; 

(4c) tbe 'Jiteview' report was") 

prepared and furni5hed I 
to the M4Bistry/Dl!part- I 
men!; 

I 
(I) delay statement pre->-

pared and submitted to I 
the Ministry/Depart. I 
ment; and I 

I 
I 
J 

fm) Anmrat Report anel 

AlI(f;ted AeC8mlts 10-

gether ... if.. Peview 
and de'ay statement 

wen: sent te floe 

Ministry of Health and 
Family WeTfare for 

laying on the lal* 

of the Houte. 

7 

Tbe RIIdlt report of ~ Iaatitqto for tla, 
year 1986T87 WaB ~  ~ ~ tlJe 17inanoc 
Commjtte<! of the Inl&#.ut" at itll 'Ieeting 
held 00 4.3.88. The aUflit ~  

report of the lP$litute fpr, tho,Jear· 11)86-87 
were not placed before ~ Governing 

Council of the [nsticate. 

The required number of copies of anallBl 

report of the Institute for the year 1986-87 
containing the audit roport were received 

towards the end of MarCb, 1988, However, 

copies llf Hindi version wore, ~  

towards the beginning of MIlY, 1988, 

~ stated under (j) complete set of docu· 

ments were rect"ived towards begioning of 

May", 1988 Since Budget Selsion wal 

comins to an end towards 2nd week of 

May, 1988, Review statements etc. on the 

report could not be prepared immediately. 

The review statement aadtleJar' ~  

were prepared before the ~  of 

the Monsoon Session of the Parliament and 

the sa,l;I1e were ~  bf tqe ~  of 

~  and docu,mentl were ~  ~  

lin ~ 3rd Au,sust, 1988. . 

~ ooaamcnts were ~ W tM ~
$ccretariat, ~  Srt;b1Nt ~  ~~  

MiMstry oa 1m ~  Augu.t, 198H. for ial.W 
rite sallte on _ ~ oj .. Saw.. 



R. The lateft position of 
tbe Annual Report and 
Audited Accounts of the 
Company for the year 
1987-88. When these 
are expected to be 
placed before Parlia-
ment? 

III. Tbe remedial measures 
taten or proposed to be 
taken to enlure laying 
of Annual Reports and 
Audited Accounts of 
the Insti"lte witbin the 
stipulated period of 
nine months from the 
clop of the aeoountinl 
year. in future. 

• 
The Institute has informed tbat the audilin, 
of accounts of the Institute for 1917-88 is 
is likely to be completed Ibortly and tbe 
documents will be lent to tbe Ministry by 
tbe end of October. 1988. 

Tbis Ministry has reminded the Institute to 
send copies of the Annual Reports and 
audited statement of accounts for the year 
1987·88 botb in English and Hindi from the 
Month of July. 1988. itself. This Ministry 
is also writing to the Institute to place both 
the annual report and audited statement of 
accounts before the Governing Council/ 
Go.erning Body of the Institute before 
sending copies to this Ministry for tbe 
purpose of laying the documents on the 
Table of the Lot Sabha/Rajya Sabba . 

. 2.5 The Committee considered tbe matter at tbeir sittins held on 
29 . .5.1989. 

2.6. . TIle C..uttee IIOte tu' tile A_I Report a" Audited Aeeouta 
of .. INwai Me_lal l .... hIte of OacoloKl, BaDlalore for the year 1986-87 
widell .. t ... of tile ColHIIttee's reeollUllelldatioD 0"" to •• ye beeD .... I. 
ParII ..... Itl 311t Decem.r. 1987 were ada.U, I." OD the T.1IIe of Lok Sa"'- n A..... 1_ i.e. aft •• del., of .bout 71 DIOIItIIs. FroID the 
Won. .... f .......... y the MIaIstry of Health ... FIIIIIIIy Welfare .... the 
delay i. a •• IIsiDI tbe AD .... I Report .... AadltM Aeeo..... tbe ea..Jttee 
.... tlaat tM ..... of aceoaats Ity Allifitors took aboat 41 moatta- ... uotber 
4 IIIOIdIIs were t.teD Ity tM Jastitate to place tile Aadlt Report Wore tllelr 
F1uIaee ComaIttee. HoweYer, tile A.ul accoats ....... report tIIereoa 
... DOt placed Wore the GOyeraiag COIIIICII of the Jastbte. m.u aDd 
...... 1aIa ftI'SODS of tile Aaaul Report ... AadltM Ac:coaats were 1IOt .. 
topt_ It, tlte laltltate to tile Miallky for l.yIq 011 tile T ... of tile HoUle. 



TIle MiDistrJ also took .bold 4 months in pl.cing those documents on the T.ble 
of the Hoase .fter their reCt'ipt from the Institlde. Thus there h.s been avoI-

dable delay .t every stage. The €olllllrittee feel that the procedure reg.rdinl 
compilation of the .ccounts, their auditing. .pprov.l, tr.nsl.tion etc. needs to 

he atre_iIIed ia tile futitute IiIO that tbe .cconts m.y lie completed in .r-
test possillle d..... tllese tOlether with the Ann •• 1 Reports are seat to the 
Ministry for placiag Wore Parliament wiUlia aiae IIIOId"s of a.dose of the 
.cco_ting ye.r. 

2.7. The Co .. mittee find th.t additional time of one month wa. takee by 

tile .. atitate for sapply of copies of Report and Accounts in Hindi. The 

c-it. wOliId like to urge upon the Mioistry to comply with the Committees 

recommend.tion contained ill para 2.17 and 2.18 of their First Report (Fifth 

Lok S .... ), wbich stipulates preparation of Hindi version of reports and 

~  ~  with the [oalish verson thereof in order that both tbe 

'er..... can be placed hdolle P.rliament simultaneously. To acbie,e the 

_sired reudt, the IUitute sbould take .dvance action to undertake translation 
work of the reports and .ccounts. 

2.1 The Committee .re unhappy to ~ tb.t the Annnal Report uri 
Audited Aeeonnts were laid on tbe Table Ilf tbe House without obtaininl the 
.,proval of tbe Govel"Billl Coupcil/Governinl Body of tbe Institute. The 
Committee feel that tbe documents not approved by tbe Governiul Body cannot 

be CODStrued •• aathentle documents fit for placiDg before P.rliament. The 

drcumstaaces Dllller whieb the documeots were laid io p.rliament, without 

t.t.ese h.,i.. bee. seea by tbe Governing Council, need .n explan.tion. For 
tbe fatwe. it should he ensured tb.t the documents are placed in Parliament 
_, after tlley ba"e been vetted .pproyed by tbe Governing Coundl. 

2.9 The Committee note th.t there was some impro,ement in the 
sUseqaeld ye.r 1987-88 in so far as the Annllal Report and Audited Account. 

of the IlIStitate were laid on the Table on 12.4.1989. I.e. after a delay of abold 
31 .. oat.. The CommiUee urge upon the Ministry and the Institute to dr.w 
.p • tilDe ldIedule for fiaalisatioD of accounts at e.cb stage So as to eliminate 

deI.y ... ensure layiag of tbe Annual Reports and Audited Accounts of the 

....... witlda tile prescribed period of 9 months from tbe close of the 
8CCOIItiq year. 



CHAPTER HI 

DELAY IN LAYING AUDITED ACCOUNTS'AND AUDIT REPORT 

THEREON OF THE HIMALAYAN MOUNTAINEERING 
INSTITUTE, DARJEELING FOR THE YEAR 1986-87. 

The Committee on Papers laid on the Table had. while examining the 

~  whioh received grants  from the Consolidated Fund of India 

and whose Annual ReportsfAudit Reports were not laid on the Table of the 

House inter-alia recommended in the Twentieth Report (Seventh Lok Sabba) 
(presented to Lolc Sabha on 8 May. 1984) as under :-

"6.8. The Committee note that the Himalayan Mountaineering Institute, 

Darjeeling and the Nehru Institute of Mountaineering, Uttarlcalhi are 

of national importance getting hardsome grants from the Centre as well 

as from the concerned State Governments. From the information given 
by the Miniltry of Defence it i. clear that there is a good amount of 

involvement of the Central Government in the affairs of these Institutes 

as officials of the Ministries of the Government of India  and of State 

Governmentl are represented in the Executive Council. Their Annual 

Reports and Audited Accounts are, however, not laid before Parliament. 

The reason given by the Ministry of Defence that these Institutes being 

registered private bodies in their respective States, the State Legislatures 

would be appropriately concerned with their Annual Report and Accounts 

is not justified because the net annual expenditure shared by the Central 
Government in the Himalayan Mountaineering Institute, Darjccling and 

the Nehru Institute of Mountaineering. Uttarkashi is 70% and 50% 
respectively. Further, the share of recurrinl and non·recurring expend-

iture of Ministry of Defence on these Institutes is increasing every year. 

From Rs. 2 lakhs per annum upto 1977-78 it hal been raised to Rs 61akhs 
from 19 2-83. The Committee feel that the Parliament should more 

appropriately be concerned. with the Annual Reports and accounts of 

these Institutes than the State Lelislatures concerned, The Committct:. 

therefore. reecommend that the Ministry of Defence should lay ~ 

Parliament the Annual Reports and Audited Accounts of both the 

aforementioned Institutes within months of the close of their accountina 

year." 

10 



J.2. The Ministry of Defence in their action taken replies furnished on 

9.7.1984 0)1 the above mentioned recommendation of Ihe Committee, 
stated that both the organisations had been asked to furnish their Annual 

Reports and Audited Accounts for the year 1983-84 for la)ing on the Table 

of the House. 

33. The position of laying of the Annual Reports and Audited Account. 

of the Himalayan Mountaineering rnstitute from 1983-84 onwards i. as 

unckr :-

Year 

1983-84 ) 
1984-85 ) 
1985-86 

Date 01 laying 

14-12-87 
5-9-1988 

Period of delay 

47 months 
35 months 
20 months 

The Audit"d Accounts and  Audit Report of the rnstitute for the year 

1986-37 which wer.! r>! tuirod to hj hid on th.! Table of the House within nine 

months of the cloj'; of the accounting year i.e by 31 December, 1987, were 

laid on the 28 Novemb,H, 1988 i.e after a dclay of about 11 months. 

3.4 In the delay statement laid alongwith the Annual Reports and 

Audited Accounts for the year, the reasons for delay were eltpJained as under: 

"The Eltecutive Council/Oeneral Body of the Institute do not meet 

~  because of finding dates convenient to the President and Vice-

President of the Institute, it would not be possible to stick to the stipula-
tion of placing the reports always within 9 months of closing of Account. 

each year. The Prime Minister and the Chief Minister. Welt Benp) arc 
the President and Vice-President of the Institute respectively. 

The Audit Report of the Institute for 1986-87 was received in tho 

Ministry from the Director of Audit Central on 10.12.87. Since the 
meeting of the Executive Council of the Institute Will held on 1.12.87, 
the report could not be approved in that meeting. Approval of the 

members of the Eltccutive Council has been obtained by circulation. 

Due to the indefinite closure of the priDting prelSCS at Darjeeling on 

account of the activities of ONLF. tho: printing of report took conlidcra-
ble time. Similarly, the translation of the report in Hindi also was quito 

time consuming. In view of this, the Audited Accounts of the HMI for 

1986-87 could not be placed before Parliament earlier. 
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As re&ards tbe Annual Report of the Institute. it lJIay be mentioned 

Ibat tbis is included in the Annual Report of the Ministry of Defence 

which is separately laid on tbe Table oftbe House." 

3.5 The Ministry of Defence ~  of Defence) were requested 

on 26 D:cember. 1988 to furnilh information on certain poiot.. The poiot • 

... ,whic:h the information wal sought and replica of the Ministry thereto on 

21 April, 1989. ale IIiI ur-der:-

(il The reasons for holding 

Ibe meeting of tbe 

Hxecutive Council and 
General Body of tbe 
lD,stitute as late as on 

1.12.1987. 

(ii) The re:lsons for not 
..,.... A8DQ't Repurt of 

tbo J n .. llule on the 
Tablo or' the House 
together with the audited 

accounts Ilnd Audit 
Report. 

(it,,, Tire latest position of 

the "alNtl Report and 

audilcd accouota of tbe 

lDsti"". for the year 
1987·88. Whltn tbese 

are expected to be placed 

before Parliament '? 

(iv) The remedial measures 

taken or proposed to be 

taken to ensure l.lying 
of Auual Reporl and 
audited accounts ef the 
Compaoy within tbe 

I n accordance witb the Rulel or the 

Institute the Executive Couociland General 

Body are to meet at least ooce a year to 
transact busincsa. 

T!.c earlier meetings of the EJleCutive 
~  and General Body were held on 

7.2.87. The ~  Couocil and 
General Body meetinga held on 1.12.1987 
were thus on time. 

Annual Report of the Institllte is iocloded 

in the annual report of tbe Ministry of 
Defence wbich i. laid on the Table of tbe 
House ~  year. This fact wu mentioned 

in Dday Reportatla("bed to the audit 

report of tho: lnatitute for 1916-87 laid on 
the fable of Lok Sabh. 00 28.11.1988. 

The Au4it ileport for 1987-88 hal already 

been prillted iD EoaIish. Work 00 Hindi 
translation is in progreu. It is proposod 

to lay the Report before Parliament doriDI 
tbe curronl session after obtaining the 

approval of the Bxecutive Councll. 

The Institute it being directed to have the 

audit of its Accounts completed .. early as 

possible after 31 March and supply the 
requi.ite number of copies thereof both in 
Hindi and English to the Ministry at the 
carJieal to ensure ita timely lubmilaioa 



~ 'JlIf1'd of-nine 
montha fllfflP the close 

ItHhe accolflltUtrI ~  

in f 1I'iuFe. 

beforeParlial8tllt, ... a..' i'· i.· ... poeed 
that in C86e "¥ 4*Yr· •• fantH ..... ., 

heu.ag, of tbo: ElrIICutw. (;oQllOi .... ...-

for ~  beyQftd ~ ceMiolt.c ...... ef 

tbe memeers ~  IIHt-re,mtMr 

Ia)liDS hefOfe Pa .. iamrnt....w. oMaiflid 
by circuJation. 

3.6 The matter waS conlidered by tbe Committee on Papers laid on the 

Table at their litting held on 29.S.1989. 

3.7 TIle Committee regret to Dote th.t .esplte tllelr reco.me"""" 
eo.t.l.f ... Twelltieth Report cSe,e.tll Lok S .... ) (prese.ted to Lok Sa .... 

.. 8 M.y. I9IW) the audited aCCOtIDh of the Hi .. l.yaD MotIIItalaeeri .. 

• "tate, Darjeeliq for tile year 1986·87." •• it report thereoD were laid .. 

the T.1JIe of the House after • delay of II "oDtll... these dOCIImeDts for tile 
sallleqaellt year 1987-88 were I.id with • delay of .bout .... oatlls. TIle 

COIIUDittee .1 .. DOte tb.t the A.au.1 Reports iD re&pect of the 1_lIate are DOt 

lleiDllaid tOiether wltb the Audited Aceoaat •• nd A_it Repom. TbeIe.re 
illstea. IDeI ..... the A.DU.I Report of the MIDlstry of DefelICe wbJell Is 

.p.rately 1.14 OB tile T.ble of the House. TIle Co .... lttee feel tll.t tllll Ie 
DOt" eoasoauce with tile reco .... e .. atlo. of tile C .... lttee .... e .. thll 
bebalf fro. tl .. e to time Tiae ~  of 1.,iDI .11 these docn .... toptller 

II to euble the me .. llen of Parli.ment to h.,e • co .. plere picture 01 

tile aetiritles, performnee ud auad.1 stability of the orlulatloa. TIle 

C...uttee, tllerefwe, recommend th.t tile Mildsky of DefelICe .1toaId .... I.y 

.. tile T.We of tile Ho ... separ.te Allna.1 Report of tile IlIItit.e ..... wHIt 
tile ... itN aceoaats Bad A_It Reporb so tbat all tlae .oc_e.b .re .,.DaWe 
to tile Me.IIen of ParUa.at .t tile IUIe tbae. 

3.8 0. perusal of the .. atement expl ..... 1 re.son for deJ.yl.W .. tile 
T.We of tile Hoase ... tile ....... bd'0I'IIIati0II funIaW b, tile Ma.IIIry 
of DefCKe, the C .... ttee lIOte tllat tile .adlt... of aeconts .ook .boat 
......... ....... of A"'tted Ac:eoaaIa ......... Re,ort tIIereoa eoaId IIOt .. 
CHqIIeteti before 9.5.1988 •• '0 fntl .. t Bad "...... ....... ad strIba 
In DIII'jeeIJIIJ. Thereafter, tnaslatloa of .udlted IICCOIIIIb .. tile MialltrJ 
ltd took • .,.. .. 7....... OYer Bad .",e tile MIaIItry took 3 ...... .. 
IftparatJoa of 'Rnlew' Bad delay 1ItaIe __ t, ..... p tile "..... ..... ., 
A.... Accouta ... • .. it report .... ... receI, ... tile MIIIIItrJ ... 
...... i.e ... 3.6.1981. F,.. tile .1Nm, tile Cm 7 III" c.-& .... CI I '. 
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that reeomlDelMlat_s of tile COIIIIIIlUee made from ti..e to tiae aye BOt beeII 
Impte.__ with tile ...toUIIIIe8S tbe _sene. Tile C .... tee deplore tile 
"'''alslul ma_r .. wbicb tbe tllillas were IwMIW by the Millistry. Tbe 
Co_1ttee desire that tile Mia""', of DefelICe should ia co ..... tatioll db tile 
18ItItate ad Aadlt AatIIorItie8 cbalk oat a time sclledlllc ia ncb a _r tUt 
all die formalltlea are completetl ... ... .. 1 Reporta ... AIIIIJtN Ac:eou.ta 
toptber wllb tile aadlt Report'" 'Reriew' are placed before Parliuaeat weD 
wlthlD tile preICI'ibed ,erlod of aIDe mo.lbl of the clOIe of the ac:eoatiq year. 



CHAPTER IV 

DFLAY IN LAYING ANNUAL REPORT AND AUDITED 

ACCOUNTS OF THE DELHI DEVELOPMENT -AUTHORITY 
FOR THE YEAR 1986-87 

The Annual Report and Audited Accounts of the Delhi Development 

Authority for the year 1986·87 were laid on the Table of Lot Sabba on 30 

November, 1988 together with 11 delay statement and 'Rniew'. 

4.2 In terms of recommendation of the Committee on' Papers Laid on 

the Table made in paragraph 3.5 of their Fint Report (Fifth Lok Sabha). 

these papers were required to be laid on the Table within 9 monthl of the 

close of the accounting year. I.e. by 31 December, 1987. Thul there was delay 

of about II months. 

4.3 In the delay Itatement the reason. (or delay had been explained as 

under :-

"Sub·aection (4) -of Section 25 of the DeIhl Development Act. 1957 
(61 of 1957) provides that Ihe accounts o( tho Delhi Development 

Authority (DDA). as certified by tbe Comptroller and auditor Oaneral 

of India, or any other perloo appoiated by him In tbi. bebalf. toptber 
with tbe audit report thereon thall be (orwarded annually to tbe Central 

Government and that Government shall caDle a copy o( tho lame to be 
laid before hoth the Houset of Parliament_ 

As per recommendations under para 1.62 (6th Report) of tile 
Committee on Papers Laid on the Table. a revilOd the IChedule proridin, 
for laying of annual report of DDA alonpith time Review of the Mlnil-

try on the Table of both dle Houles of Parliament by the 311t December 
each ~  was drawn up in consultadoa with the C&AO ofindJa and the 

DDA and issued on the 29th October. 1984. ne DDA wu ~  
reminded to oblene this lChedule acrap .. lollllJ. 

I, 
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~ DDA hu informed that they submitted their annual accounts for 

1986-87 to the audit on the 28th September. 1987. The accounts were 
audited by the audit and alllA'* ~  was issued by the audIt on 

2S.4.1988. DDA furnished their para-wile comments on the final audit 

JqJQJ;t.0Jl 12.7.1988. .sPJDC funher information whicb was found 

1llA4t.l.J)f .8$ ca.llM frow the DDA aod the lame was furnished by tbe 
DDA 00 18.7.1988. 

The comments by the DDA 00 tbe final audit Report were considered 

.ja !&be ,....)' ,jn CODaUUation with tbe officeR el tbe,DDA.After 

~ ~  tbe review by lIN. Ministry on the ~ 
accounts of W DQ4 for the year 19i6-87 wu finalisod.. By abe Wac 
thil review and other atIociated documents could be lent to the Rajya 

Sabha and Lot Sabba Secretariat for being laid io two Houlet of Parlia-
ment.,thc·MeIllOOII·8essioo·oftbe Parliament came to 8ft ellJ, in ~  

0( It"Wa' ~  ohflth 6cl'tember, 1988 and in re.peet of Lok Sabba on 

".919tl8. 11M J\1IiIMlQ Report 00 tbe accouDtll of DDA for tbe year 

1916 81 ·goeatd nC)t ;tlletefGlle be placed in two Ho,"_ of Parliament 

earliar. 

The DDA bad requested this Ministry to consider their suu_tion for 

a more liberall1e6 time-acbedule 81 tbey found the elli.ting time-sChedule 
to be too tisht to be oblerved. Their requelt wu conlidered in 
conlullation 'with the Director of Audit. Central Revenuea who did not 

r.teeID'" ' .... ·,Lbef.Iha"ioL All cOMemOd :baY' been iDltl*ted to 
....." to ,. ~  ~  laid down ill Octoita' .. 1984.(or tbe 

ilK''''''''' ............ of thereponfor futuro J..... penjc:ulady in 
... ~  d,. ~ tJtaatbe DDA U. UlKiertQeDcoBlpMllerisation 

kl.VMiouI ..... J_u4iIIeMeathlyJADouai Aecouata. Eyery e60rt wilJ 

.. Mdt ,to Ioay o4he il90d, b, &he pl'ellCFibed.date in (utere." 

4.4 The Mini.try of Urban Development were requeated on 27 December, 

1918 to furnish information on certain points. Tbe points on whicb the 

~  , ... BOUght IIDd ·replies of the Mini.try tbereto recoi.ed on 9 

" ... .,y. "91t,..., _ nder :-
,MUft'S 

1. ne ...... -
(a) caAO was approa.... ,. 29.9:.' 

for appoiotment of 

Statutol} AuditOl't ; 



(b) Statutory Auditors were 

appointed by C&:AG. : 

(c) the Annual Accounts 

were compiled and were 

~  for being handed 

~  to the Statutory 

Auditors fllr auditing; 

(d) the ~ wert" hlnded 

OVt"r to the Auditors; 

(e) the anditing of accounts 

commenced and the time 

takt"n in it ; 

(fJ queries, if any, raised»y 

Statutory Auditors ; 

(8) queries of the Statutory 

Auditors resolved ; 

(h) the Auditors furnished 

final Audit Report to the 

DDA; 

(i) Annual Report and 

Audited Accounts were 
taken up for translation 

and printing and time 

taken in it ; 

Ij) The 'Review' report was 

prepared by the Ministry 

or Urhan Development; 

(It) delay ltatc!meot prepared 

and lubmittt"d to tbe 
Ministry of Urban 

Development; and 
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On 28 1087 

0., 28.987 

On 299.87 

~  on 28.10.87 and concluded on 

8.1.88 

The final draft reply was rt'ceived on 8.2.88 

Replies on the draft Audit Report were scot 

00 9.3.88. i.e. within the prescribed period 
of one month. 

On 26.4.88 

Annual R"!'ort and Andite"O Account. were 

sent for tnnslatioo into Hindi and for 

printing on 2 5 88. The wo.-k WaR ~  

on 12688. 

fbe report was approved by the Ministry 

on 18.7.88 

The delay statement wal finally approved by 

the Minimy on 22.8.88. 



(I) Annual Report and 

Audited Accounts to-

letber witb delay state-
ment were knt to tbe 
Ministry of Urban Deve-

lopment for laying on the 

Table of the Houte. 

II. Tbe latelt position of the 

Annual Report and 

Audited Accounts of the 

Autbority for the year 

1987.88. When these are' 

n:pected to be placed 

before Parliament '1 

In. The realOns ~  not 

adbering to the time 

lCbedule drawn up for 

finalisatJon of Annual 

Report aod Accounts of 

tbe Delhi Development 

Authority. 

IV. The reaaons for not 
complying with the 
recommendation. of tbe 

Committoe on Papers 

Laid GO the Tablo of 
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The Annual Report, tbe Audited Accounts, 

the delay statement and the review were 

sent to tbe Lot Sabha Secretariat 00 

2S.8.88. 

The Accounts (or the year 1987,88 were 

finalised on 30th September, 1988 and 

DACR were informed on 13th October, 

1988 alongwith 5 copies of Annual Accounts. 

The Accounts of the Authority were ~  

before the meeting of the Authority on 

21.10.88 and ~  approved by tbe Authority 
on 12.12.88. DACR took up the Auditiolt 
OD ).10.88 and completed on 13 I 89 The 

draft Audit Report is still awaited. 

Report. will be made to reply the draft 

Audit Report withio time so that final 

Audited Report could be received from 

DACR as early as poI!>ible. Ther.:after the 

work for translation into Hindi aod printing 

wll1 be taken up 

DDA has statl"d that under the present set 

up or accounting it is not possible to 

acbieve Ihe annual closing of the accounfS 

by 3U June ~  year. They have sub-
mitte.l a revised time schedule for comple-

tion of various stages of work involved in 

issue of  audit report and its pl"CIIentation 
togt.-ther with Annual Accounts 10 Parlia-
ment for consideratioD and approval of the 

Mini.try. The proposal of the DD" bas 
been conlidered and rejected. They were, 

therefore, advilCd to submit tbeiraCCOuDli 

by Jom JUDe every year .. stipulated. 



Lok Sabha contained in 

para 1.71 oftbeir Sixth 

Report (Sixtb Lok 

5abba) presented to Lok 

Sabha on 11th May. 

1978. 

V The remedial measures 

taken up to ensure laying 

of annual Report and 

audited accounts of the 

Authority within tbe 

stipulated period of nine 

months from the close 

of the accounting year 

in future. 

The DDA are making efforts to Itreamlin 
the procedures and improving the accoun-

ting techniques. 

4  5 The matter was considered by the Committee on Papers laid OD tbe 

Table at their sitting held on 29 May. 1989. 

4.6 TIle COllllllittee BOte with CODCera tbat the .... aI RepOrt aM ...... 

• ceouts of the Deihl Developmeat Aatborlt, for the year 1986"117 were ...... 
the Table of Lok Sa"'" OR 30 No.e.her. 1988. IUlller S.b-SeetIo. 15 of DDA 
Ad. 1957, after a delay of aboat 11 moDths. The COBImfttee f .... her DOte ... 
theIe docmaeats of the •• thority for the sabteqaeat year 1987-88 widell .... 
to .... e 1aeea laW by 31 December. 1988. were laid 08 9 May, 1989 I.e. ..... • 
delay of .bout 4 lIIOatbs. la parsauc:e of • teCOIIIIIIOIIda .... ., die 
Comattee iD par. 1.61 (6th Report) a re," dale leWaie ~ for 

layia& of •• ul Report of DDA aloapitla tt.. Review of the MiIIIIIrJ bJ 
31st December. each year bad been ....... p. UafortaDately. lHnreY., ... 

scWaIe .... IIOt beea scr.palously observed.ad (here han beea sllppa,. , .... 

after year. TIle COIDIDittee cauot ... emphasize that "Ith. .lew to e .. ... 
that the Aaaaal Reports etc. are laid ia Paru..e.t wftlliD the sti,... ... ...... 
the tlllle scIIetlaie drawa .p for coaapIetiag v.rto. staaes of the work .... ", 
...... he strictly adhered to For tlds PIIlpose the procetIu.. ...... lie 

strea-""" 50 that the ditrereat staeu of tile work 1111'01.. ia ........... ", 
acco.ts; tllelr alllJtilla lay C"AG aM farther ".... iIIYoIYN .. ... 
MiIIistrJ left!, are ~ 8CConIiq 10 ,r .............. 



".7 Tile C_ittee abo recOllllBe_ that tile MaiItry of Una J)eyeao,. 

_t, .. the AdmiaiRrative Miaitltry eo__ ..... mOllitor eadI .. .r 
flllaliladoa of Auul Report. aad Aadite4 Acco.tI of the Aatitority. For .... 
,upoIe aD otlleer of tbe ra.k of Dep.y Secretary .. ay be .ade respolllliWe to 

watcll tbe ~ of tbe tilDe schedule lUi dow.. It woahl be elljoiaell .. 
111m to eDlure t"at tbe required dOCDIDe.ts com,lete i. all respects an pI __ 

.fore ParUameat witlaia tile prncribed time lialt 0( IIiDe __ III or tile dele of 
tile relnut aceo_tiD. year of the A .... ority. TIle CowwlUee weaN Ute to .. 
......... of t .. ,red8e .ctio. takea ill tbe .atter. 



CHAPrER v 

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS 

OF PADMAJA NAIDU HIMALAYi\N ZOOLOGICAL PARK 

DARJEELING FOR TIiE ~ 1985-86 

The Padmaja Naidu Himalayan Zoological Park. Darjeeling formerly 

teown al Himalayan Zoological Park was established on 14 AU!!Ult, 1988 

under the Administrative Control of the Education Department, Government 

of Weat ~  At a later stage  the part waS converted into a Society on 

14 January. 1912 under tbe West Bengal Societies Registration Act, 1961. 

Subject to the formation of the RCKistered Society, the project maintenance 

costs were agreed to le financedcQually between the Central and State 

Governments. During the financial year 1985-86 the amount provided in the 

Budget by Government of lndia and tbe Governml:nt of West Benlal wal 

Rs. 19,25.950/-each but thcgranl sanctioned by them were RI. 1,25,000/-and 
RI. 8.24.000/-respectively. 

S.2. The Annual Report and Audited Accounts of the Himalayan 

Zoological Parit, Darjeeling for the year 1985-86 which ought to bave been 

laid by 31 Decemher, 986. wer'! lAid after a delay of about 27 montb, t.e., 
on 5 April. 1989. together With a statement ellplaining the reasons for delay. 

The 'Review' detailing tbe actlvlliel Ilnd performance of tbe Park during the 

yoar under report was not laid on the Table of tbe House. 

5.3. In tbe delay statement, the realOOI for delay were oxpJainocia. 

under: 

"Tbe Annual Rf'port and ~  Aecounll of Padmaja Naidu Himalayan 

ZooiOlica1 Park. Darjecling, could not be placed on tbe Table of Lolc 

Sabha within the stipulated period due to tbe fact tbat tho Zoo Autbori-

tics did not submit tbe Aonual Report Ilnd Audited Accounll till January, 

1989 iOlpite of repeated remiRdcra from tbe Ministry. The Zoo ;s under 

the administrative control of West Bengal Government, Therefore, the 

Chief Minister of Welt Bengal wall also approached for getting the report 

Inbmitted expeditiously but no prolre.' W8I made..in the matter. Even 

the grant-in-aid for the Zoo for the yea, 1988-89 .81 not released to 

prOllurUe tbem to .ubmit the anoual report at an early date. At reprdl 

the repon for the yoar 1916·87 and 1987-88, the State Government is 
beinl ponned to fumilb them at the earlielLIt 
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5.4 The above statement did not fully ~  the reasons for delay. 

The Ministry of Environment and Forest were therefor, requested to furnish 

inf<>rmation on ~  ~  The points and the replies thereto furnished 
by the Ministry on 27 April, 1989 were as under :-

POINTS 

I. The dates wIleD :-

(a) C&A.O./4..0., West 

Bengal were approached 

for appointment of 

Statutory Auditors ; 

(bl Statutory auditors were 

appointed by C&AO/AG, 

West Bengal; 

(c) the Annual accounts were 

compiled and were ready 

for being handed over to 

tbe Statutory Auditors 

for auditing; 

(d) the accounts wcre banded 

over to the Auditors ; 

(e) the auditing of accounts 
commenced and time 

taken i 

If' the Auditors furnished 

final Audit Report to the 

Organisation; 

(a) the Annual Report and 

audited accounts were 

placed before the 
Governing body of the 

organiaation i 

REPUES 

It is an autonomous body under the 

administrative control of the West Beopl 

Government. The accounts of the Society 

arc audited by Chartered Accountants. 

C&AO/AG, West Bengal were tberefore, 

not approacbed for appointment of auditon 

for auditing the accounts of tbe Society. 

The ~ were appointed by the 

Government body in January. 1987. 

6 April, 1987 

January, 1988 

S May, 1988 i 
5 days. 

21 May. 1988 

29 November, 1988 



(b) the Annual Report and 
audited accounts were 

taken up for translation 

and printin, and time 

taken in it ; 

II. Whether the audited 

accounts and audit 

Report have been certi-

fied hy C&AGIAG, West 

Bengal. If not, the 

reasons therefore. 

lit The rc:a5ons for not 
laying • Review' about 

the activities and per-

formance of thc . oras-

nisation during the ,year 

under report. 

IV. The latest position of 

the Arinual Reports and 

accounts of the Or/!a-

nisetion for the year 

1986-87 and 1987-88. 
When these are expected 

ttl be placed be fort' 

Parliament. 

V. The remedial measure, 

taken or proposed to be 

taken to ensure laying 

of Annual Reports and 

Audited Accounts of the 
Organisation within the 

stipulated period of nine 

months of ~ olose of 

the accounting years., in 

future. 

English ver.ion.:...... 7.12.1988 

Hindi version-IS. 12.1988 
Report took 42 days. 

Audited Accounts were approved by 

Governing Body. Approval of C&AG/AG, 

West Bengal not solicited. 

Lok Sabha was informed of the situation 

,from time to lime by placing delay 

blaLments. 

Annual Report and Audited Accounts for 

1986-87 had been laid on 3.5.1989. These 

documents for 198'7-88 were pursued with 

the West Bengal 'Government. 

Due to adverse law an,d ~ situation in 

DarjeeliDj, death ·of the tben Zoo Direc-

tor and other unavoidable circumstances, 

the Society could nct submit the reports for 

1985-«6 and 198&87 earlier. During 

'1988-89 the granl-tn-aid for 'be Society 

was with held till 31.3.1989 to press the 

Society for early submission of the Anoual 

Report. 



S.S The matter was considered by the Committee on Papers laid on the 

Table at their lIitting held on 4 September. 1989. 

5.6 'I1Ie Committee .re nh.ppy to Dote that tile l.ylDg of the A_aal 
Report ... Audited AceoaDtl of P.dmaja N.idu Hi •• I.y.n Zoologie.1 P.rk. 

Dar)eelbll for the ye.r 1985-86 were iDOrdi •• tely del.yed by 27 months •• 

thete were required to be laid oa the T.bIe of the HOURe by 31 December. 1986 

I.e. wi .... 9 moadls .fter the close of tbe relevant llCCOuntlag ye.r. The 

aecoIIIItB of the ZooIOlieaI P.rk for tbe ultsequent year 1986-87 were .Iso I.id 

on the T.bIe of the Houlle .fter delay of ahout 14 MODtlts .od the doeumeats for 
tile yean 1917-88 ud 1988-89 are yet to be laid. 

5.7 From the Inform.tloa neelved from the MiDistry of Eaviroame .. aM 

Forestl, It Is It.ted tb.t due to adverse I.w .nd order situ.tlon ia Darjeellag 

and other •• vol •• bIe c1reumltueN, the Society eoaId not sublllit their reporta 
earlier. A. reg.'" remedl.1 meaSalft, the Mialstry b.ve farther st.ted tb.t 

the ............ i. for tbe Soelety for tIM-year 1988-89 w •• withheld till 13.3.1989 
to prell the SocIety for e.rly labmlSllon of the A.nal Report aM A...ated 

A&lCOIIIIh of the Society. 

5.8. TIle Com.lttee repet to DOte tb.t co.pll.tlon of tile aeeouts of the 

SocIety for the year 1985-86 were .eI.yed by ODe ye.r after tbe cIOIIe of the 
aecoutIDa year. AItIIoqb the .ecouts of tile Society were ready iD April, 
1917 bat tlte. were buded over to .... Iton for .adkia, onI)' iD J .... ry, 1989 

after deI.y of .holl( 10 DIOIdbs. The A .... ltors tGok • period of.bout 3 moaths 

In COIUIeDClq the .udit. Fin.1 Audited Report of the Society "'.S ready on 
21 M.y,1988 ..... botb the Auu.1 Report .... AIHII.ed Acco.ta were placed 
before the Cove,. ... Body of tile Society on 29 Nove .... , 1988 after a period 

of ahoat 6 IItOIIths. The Committee feel tlaat tile delay whicb was caused .t 

varloas stales could have •• avoided If • careful w.teb ..... ~  kept ItotIa .t 
Sodety level .1 8110 ia tile Mblillry. 

5.9. TIle ~  are .... ""a"y Co DOte .. at tile MJaistry of 
bYIreaIeat aM ,...... did IIOt lay their 'Review' aboat tile aetlvJtiel ... 

perf_uce of tile SocIety ..... tile yHr ...... Report. Audited Acco ... 
aM A .... Report f ..... .,. tile Chartered Aeeout .... of. Private Com,..y 

.re also Bat .CCMlpuled 'y Audit Certl8cate eItIIer from C&AG or &GBI AG, 
W.a.gat. 
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5.10. The Committee regret to note as to how tbe work of layiDI of 

Anoal Report and Aaclited Accoonts of tbe Society Is lleing dODe in tile 

cas.al manDer and tbere is no realisation on tbe part of tbe Society .aDqe-

meat or tbe ~  concerned tbat tbe docllDlents of tbe Society are required 

to be placed before Parliament witbin a prescribed time (rame. All out eB'orts 

aeed to be made to ensore tbat various stages of ~ of attODD'S etc:. 

are completed according to pre-4etermined schedule. 

The Committee recommeacl-that a time bound programme shoold be drawD 

ap by tbe Ministry of Environment and Forests in consultation witb. tbe 

Padmnja Naidu Himalayan Zoological Park, Oarjeeling::'o ensure tbat tile 

documents are ieompleted !n all respects aDd placed before Parliament within 

tile stipulated period of 9 montbs from the close of tbe accounting year In 

f_lIft. 



APPENDIX 

Summa" 01 recommendations/observations contained In the Report 
• 

S. Reference to para 
Nb. 'No. -of tbe Report 

2 

I. 17. 

\ 

Summary of rocommendations, 
observatioos 

3 

In paragraph 1.17 of their First Roport (Sth 

~  the Committee on Papers laid on tbe TabWi 

had recommended inter-alia that autonomous 
orgauisations which lay only their annual 

reports in Parliament should not take unduly 

long time in laying them after the close of tbe 

accounting year. The Committee had also 

recommended that in such case& the administra-
tive Ministries should ensure tbat the Annual 
Reports are invariably laid before Parliament 

within six months after the close of the 

accounting year. It i. stranF that tho Depart-

ment of Personnel and Traininl has taken the 
view that the above recommendations of tbe 

Committee sre not applicable to laying of the 
annual reports of the UPSC as an explanatory 
memorandum i. also required to be laid by the 

Governmcmt alongwith the Annual Report. It 

hardly needs to be pointed out that tbe 
autonomous organisation referred to in the 
Committee's recommendations cover all 

autonomous bodies like UPSC and therefore 
annual reports of tbe Commission should be 

laid before Parliament within &ix months after 
the close of the accounting year. It is true 

that article 223 (I) of the Constitution which 

26 
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2. 1.8 

3. 1.9 

27 

3 

provides for laying the annual reportl of ~  

Commission before tbe Houses of Parliament 

does not lay down any time limit for laying the 
Report of the UPSC. As·a matter offaet. tbe: 

time limit witbin which autonomous orlanita· 

tions should lay their annual reports befon 
palliam.:nt have not been specified in any Rale 

or enactment but tbrough its recommendations 
made from time to time, the  Committee on 

Papers laid have stipulated tbat annual reportl 

etc. of different organisations should be laid in 

Parliament within II specified time. 

The Committee expect that henoeforth tbe 

Deptt. of personnel and Training would ensure 

that the annual reports of the Commillion are 

invariably laid in Parliament within six montha 

after the close of tbe accounting year. 

It is disbeartening to note that one of tbe 

reasons givt'n for delay in laying of annual 

reports of the Commission was that after 

finalising the annual report it took the 

Commission as many as 4 to S month. 'or 

getting the english version of the report tranllated 

into Hindi. This is not a utiafaetor, situation. 

The Committee see no reason wby tbe Report 

cannot be translated concurrently. The 

Committee desirt' tbat the Deptt. of Personnel 

and Training should in consultation with VPSO 

draw up a time schedule for finaliSing the reports 

of the Commission and laying the samo in botb 

Houses of Parliament without any undue delay. 

It may be ensured that in future layin. 0' 
documents is in no case delayed for want of 
Hindi translation. 
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2.7 

28 

3 

The Committee note that the annual Report and 

Audited Accounts of the Kidwai Memorial 

~ of Oncology, Bangalore for the year 

1986-87 which in terms of, the Committee's 
recommendation ought to have been laid in 

Parliament by 31st December, 1987 were actually 

laid au the Table of Lok Sabha on 12 Augult. 

1988 i.e. after a delay of about 71 months. 
From the information furnished by the Ministry 

of Health and Family Welfare about the delay 

in finalislDg the Annual Report and Audited 

Accounb, the Committee find that the auditing 

of accountl by Auditors took about 4i months 
and another 4 months were taken by tbe Institute 
to place the Audit Report before their Fi..ace 
Committee. However, the annual accounts and 

audit report thereon were not placed before tho 

Governing Council of the Institute. Hindi and 
EngliSh versions of the Annual Report and 

Audited Accounts were not sent together by the 

Institute to the Ministry for laying on the Table 

of the House. The Ministry also took about 4 
months in placing those documents on tbe 
Table of the Houle after their receipt from the 

Institute. Thus there has been avoidable delay 

at every stage. The Committee feel that tbe 

procedure regarding compilation of the 

accounts, their auditing. approval, translation 

etc. needs to be streemlined in the Institute so 

that the accounts may be completed in shortest 

pOSlible time and these together with the Annual 

Reports are sent to the Ministry for placing 

before Parliament within nine montbl of the 
clOie of the accounting year. 

The Committee find that additional time of one 

month was taten by the Institute for supply of 
copies of Report and Accounts in Hindi. The 
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6. 2.8 

7. 2.9 

3 

Committee would like to urge upon the Miniltry 

to comply withlthe Committee's recommendation 

contained f.in para 2.17 and 2.18 of their Firlt 

Report (Fifth Lok Sabha), which stipulates 

preparation of Hindi version of reports and 

account!l concurrently with the Englisb version 

therr-of in order that both the version. can be 
placed before Parliament simutataneously. To 

achieve the d\'sired result, the Institute should 

take adva"ee action to undertake tranllation 

work of the reports and accounts. 

The Committee are unhappy to note that the 

AnnuaIReport and Audited Accounts were laid 

on ~ table of the House without obtaining 
the approval of the Governing Councill 

Governing Body of the Institute. The Committee 

feel that the documents not approved by the 

Governing Body cannot be eonstrued as 

authentic documents fit for placing before 
Parliament. The circumstances under which 

the documents were laid in Parliament, without 

these having been leen by the Governing 

Council, need an explanation. For the future, 

it should be ensured that the documents are 

placed in Parliament only after they have been 

vetted a pproved by the Governing Council. 

The Committee note that there was some 

improvement in tbe subsequent year 1987-88 in 
so far as the Annual Report and Audited Accounll 

of the tnstitute were laid on the Table on 

12.4.1 \'89 i.e. after a delay of about 31 months. 
The Committee urge upon the Ministry and the 

Institute to draw up a time schedule for 

finalisation of accounts at each stage so as to 

eliminate delay and ensure laying of tho Annual 

Reports and Audited Acc:oUDtl of tho Inatitute 
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3.8 

within the prescribed period of 9 months from 
the close of the accounting year. 

The Committee rearet to note that despite their 

recommendation contained in Twentieth Report 

! ~ (v(nth 10k Sabha) (presented to lok Sabha 

on 5 May, 19841 the Audited Accounts ofthe 
Himalayan Mountaineering Institute, Darjeelin, 

for the year i986-87 and audit repon thereon 
were laid on the Table of the House after a 

delay of about II months and these ~  

for the lubsequent year 1987-88 were laid with 

a delay of about 4 mouths. The Committee 

also note that the Annual Reports in respect of 
the Institute are not being laid together with 

the Audited Accounts and Audit Reports. 

TheBe are instead included in the Annual Report 
of the Ministry of Defence which is separately 

laid on the Table of the House. The Committee 

feel that this is not in conlOnance with the 

recommendation of the Committee made in this 

behalf from time to time. The purpose of laying 
all these documentl together is to enable the 

members of Parliament to have a complete 

picturt of the activities. performance and 
financial stability of tbe organisation. The 

Committee. therefore, recommend that the 

Ministry of Defence should al60 lay on the Table 

of the Houlie a separate Annual Report of the 

Jnltitute along with the Audited Accounts and 

audit Reports so that all the documents are 

available to the Members of Parliament at the 
same time. 

On perusal of the statement explaininl reasons 

for delay laid on the Table of the HOUle and the 

subsequent information furnished by the 

Ministry of Ilefence, the Committee note that 
the auditing of accounts took about 4 month_, 
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10. 4.6 

31 
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printing of Auaited Accounts and Audit Report 

thereon could not be completed before 9.5 1988 
due to frequent alJd prolonged bandhs and 

strikes in Darjeding. ~  lfanslation of 

Audited Accounts in the -Ministry itself took 

about 7 months. Over and above the Ministry 

took about 3 months in preparation of 'Review' 

and delay statement. though the printed copies 

of Audited Accounts and Audit Report had been 

received in the Ministry much earlier i.e. on 
3.6.1988. From the above, the Committee 

cannot but conclude that recommendations of 

the CommitteI:' made from time  time have not 

been implemented with the seriousness they 
der.erve. The Committee deplore the 

~  manner in whjch the things were 

bandied by the Ministry. The Committee 

desire that the Ministry of Defence should in 
consultation with the Jnstitute and Audit 

Authorities chaJk out a time schedule in such a 

manner that all the formalities are completed 

and Annual' Reports and Audited Accounts 

together with the Audit Report and 'Review' 

are placed before Parliament welt within the 

prescribed period of nine months of the close of 
the accountina year. 

The Committee note with concern that tbe 

Annual Report and Audited Accounts of the 
Delhi Development Autbority for the year 

1986-87 were laid on tbe Table of Lok Sabha 

on 30 Novtmber. 1989. under Sub-Section (4) 

of Section 25 of DDA Act, 1957. after a delay 

of about 11 months. The Committee further 

note that these document. of tbe Authority for 

the subsequent year ]987-88 which oUght to 
have been ~  by 31 December. 1988. were 
laid on 9 May, 1989 i.e. after a delay of about 
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4 month.. In pursuance of a recommendation 

made by the Committee in para 1.62 (6th 

Report) a revised time Ichedule providing for 

laying of Annual Report of DDA alongwith the 

Review of the Ministry by 3Ist December, each 

year had been drawn up, Unfortunately, how. 

ever, this schedule has not scrupulou.ly observed 

and there have been slippagel year after year. 

The Committee cannot but emphasize that with 
a view to ensuring that the Annual Reports etc. 

are laid in Parliament within the stipulated 

period, the time schedule drawn up for comple. 

ting various stages of the work involved, should 

be strictly adhered to. For this purpose the 

procedureslhould be streamlined so that the 

different stages of the work involved in 

finalisatlon of accounts; their auditing by 

C&AG and further proceuing involved at the 

Ministry level, are completed according to 

predetermined tchedule. 

The Committee allo recommend that the 
Ministry of Urban Development, as the 

Administrative Ministry concerned Ihould 
monitor each stale of finalisation of Annual 

Reports and Audited Accounts of the Authority. 

For this purpose an officer o( the rank of 

Deputy Secretary may be made responsible to 

watch the adherence of the time schedule laid 

down. It would be enjoined on him to enlure 
that the required documentl complete in all 
respects are placed before Parliament within the 
prescribed time limit of nine months of the close 
of the relevant accounting year-of the Authority. 

The Committee would like to be apprised of the 
preciae action taten in the matter. 
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14. 

The ~ are unbappy to Dote that tbe 
J.a&jn, oftb. Annual Report and Audited 

AcoOWlts of Padmnja Naidu Himalayan 

~  Park. Darjeeling for tbe year 1985-86 

were inordiqa(ely delayed by 27 months as tbelle 

were rcqujred to be laid on the Table of the 

House by 31 December. 1986 i.e. withio 9 
months nftor tho close of the relevant account;iQg 

yt'af' 1>ho .counts of the Zoological Park for 

1he .ubsequentyoar 19M·8" were also laid on 
the Tallie of the House after delay of about 14 
.moMb .. and.Utp documents for the years 1987·88 

aM tl918.19.re ~  to be laid. 

~~~ tile ~  received from tbe 

~  of ~  aod Forests, it is 
stated due tbat to adverse law and ordor 

~ ill QtTjeeling and ruber ~  

~  ,the Society could oot submit 

'their r.... ~  As regards  remedial 

c ......... '" .e ·Mioistry have further stated that 

• Il'MItdn1Ud for the society for tbe year 

1988.8' WUi withbeld tiIJ 31.3.1989 '0 press tbe 
iec.,y for .... Iy submillsioo of the Annual 

~ and. ~  Aocouots of the Society. 

The ~  regret to ooto tbat compila. 
tion of tile ~  of tbe Society for the year 

1985·86 were delayed by one year after tbe 

close 'of the accountiog year. Altbough the 

~ of ·-tbe Socioty were ready io April, 

1987 but ~ were haoded over to auditors 

for aut!itnlJ'dnly in January, 1989 after delay of 

abOOt -fO-months. Tbe auditor. took a period 

of abont . '3 months io commencing the audit. 
Fial 'AuditetJ· Report of the Society was ready 

00 '21 lkay,lfl8 but both the aDDual report 

alld a'lniitbd ucouots werc placed Wore the 



1 2 

15. S.9 

16. 5.10 

3 

Ooverninl Body of the Society on 29 November, 
1988 after a period of about 6 months. be 
Committee feel that the delay which was cauted 
at various stages could bave been avoided if a 
careful watcb had been tept both at Society 

level as also in the Ministry. 

Tbe Committee arc also unhappy to note that 
the Ministry of Envronment and Forests did not 
lay tbeir 'Review' about tbe activities and 

performance of the Society during tbe year 

under Report. Audited Accounts and Audit 
Report furnished by the Chartered accountants 
of a Private company are also not accompanied 
by audit certificate either from c.tAG or from 
AG, West Bengal. 

The committee report to note as to how the 
'Work of laying of annual Report and audited 
accounts of the Society is being done ~  the 

casual manner and there is no realisation on the 
put of the Society management or the Ministry 
concerned that the documents of the Society 
arc required to be placed before Parliament 

within a prescribed time frame. All out efforts 

need to be made to ensure that various stages 
of compilation of accounts etc. are completed 
according to pre-determined schedule. 

The Committee recommend that a time 
bound programme should be drawn up by tbe 
Ministry of Environment and Forests in 

consultation 'Witb the Padmaja Naidu Himalayan 
Zoologica. Part, Darjeeling to ensure that tbe 
documents arc completed in all resPects and 
placed before Parliament within the stipulated 
period of 9 months from the clGle of tho 
-.ccountin, year in future. 
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